I N THE SUPREME COURT OF | NDI A
CRI M NAL ORI G NAL JURI SDI CTI ON

TRANSFER PETI T1 ON(CRL. ) NOS. 489-493 OF 2011

SANDEEP Bl SAMBHARLAL KEDI A PETI TI ONER
VERSUS
I NDI ABULLS FI NANCI AL SERVI CES LTD. & ORS RESPONDENTS
ORDER

These Transfer Petitions are filed under Section 406 of
the Code of Crimnal Procedure, 1973 read with Order XXXVI of the
Suprene Court Rules, 1966 seeking transfer of Conplaint Case
Nos. 10731/ 2009, 1440/2010, 5160/2010, 4950/2010 and Conpl aint Case
No. 5069/ 2011, pending before the Court of Judicial Magistrate, 1st
Cl ass, @urgaon, Haryana to the Court of the learned Metropolitan
Magi strate and Negotiable Instrunments Act, Special Court, Ahnmedabad,
Guj ar at .

W have heard the |earned counsel for the parties to the

In the facts and circunstances of the cases, we are of the
opinion that the Transfer Petitions, having no nerit, be dism ssed
and are di sm ssed.

Ordered accordi ngly.

....................... J.
( CHANDRANMAULI KR. PRASAD)

NEW DELHI ;
27TH JULY, 2012
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